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of three year confirmed service, if so, why 
the same policy i not being adopted by 
State Bank of India; and 

(c) the particulars of Godown Durbans 
who have passed Higher Secondary Exami-
nation and' have more than three years of 
service in State B nk of India in Delhi in 
case of Scheduled Castes and Scheduled 
Tribes? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (C) Informat ion 
is being collected and will be laid on the 
Table of the House to the extent available. 

Malpractice by Multinational Companies 

4393. PROF. MADHU DANDAVATE : 
Will the Minister of FINANCE be pleased to 
state : 

(a) whether it is a fact that the spirit o f 
FERA is being circumvented by certain 
multinationals by framing the articles of 
association of the ' [ndianised' company in a 
manner so that the multinationals are assu -
red of Board control despite minority hol-
dings; 

(b) if so, what tep Government pro~ 
pose to take to prevent such mnlpra ti-
ces. 

(c) against this background whether it 
is a fact that Mis. John Wyeth & Brother 
are a 100% branch trading in drugs manu-
factured by an associate company who have 
the manufacturing licences and where Amer i-
can multinational company, principal of 
John Wyeth & Brother. ha 40% equity 

. participation: and 

(d) if so, th reasons why had John 
Wyeth & Brothers not been asked to comply 
with FERA and amalgamate with its asso-
ciate company ? 

TH MINISTER OF FINANCE (SHRI 
PRANAB MUKHERlEE): (8) and (b) 

FERA guidelin seek to determine the per-
mis ibJe level of non-resident equity in Indian 
companies. However, control of companies 
under the Companie Act i primarily deter-
mined by the voting power flowing from the 
extent of equity holding in the company. In 
c mpanies where foreign shareholding is 
reduced to 40%, the control will be dcpen-
dent on the actual distribution of the rcmain-
ing har in the Indian hand. If thi h re 
i widely distributed among hareholders 
who cannot combine, the effective control 
may remain in the hand of the fordgn 
shareholder. 

(c) and (d) The U .. principal vil . Ameri-
can Home Product . ha three cntitie in the 
country. Directive under F RA have to be 
i sued to each en terpri e epal ately taking 
into account the nature of activity under-
taken by the unit. M Is Wyeth Laboratories 
Ltd., is engag d in the manufacture of bulk 
drugs and has been allowed to retain 74% 
foreign equity. John Wyeth & Brother is a 
t.rading wing of th group. It i a branch 
and has been dir cted to get converted into 
an Indian c(l mrany with f reign equity not 
exceeding 40'% . Wyeth (India) Ltd . has no 
commercial or manufacturing acti\ ily. It 
own real estate and rents it. Under FERA 
it ha been direc ted to Wind up its opera-
tions. It would not b~ feasible to invoke 
FERA fOl amalgamation of operating 
unit. 

Amount of .D.R . auth rj~ed b~ I "'1 .f . 

4394 . SHRI R. PRABHU : 

SHRJ BISHNU PRASAD: 

Will tht Minister of FINANCE be plea-
~ed to state : 

(a) the total amollnt of S.D.Rs. autbori-
ed by International Mone tary Fund for 

• purchase by India during the year ended on 
30 June, 1983; 

. 
(b) whether the fuJI amount in thi re. 

gard has been drawn and if so, th da.es on 
which the were drawn and the amount so 
drawn; and 



2 9 Written n ~rs SR V A 28. 19<?5 (SAKA) Wrtft~n An we,s 290 

(c) the chedule of drawing of SDR f r 
the fi cal y ar endin on 30 June 1984 ? 

THE MINISTER OF FIN NCE (SHRI 

Date of drawal 

July 14,1982 

November 4,1982 

February 24,1983 

May 16,]983 

Total 

PRA AB MUKHERJEE) : (a S.D.R. 1800 
Million. 

(b) Ye , Sir. The drawals re mad a 
f How 

Amount (in million . DR ) 

600.00 

300.00 

600.00 

30000 
---
1800.00 
---

(c) The phasing of drawals of SDR 1200 million under the Third Year Programme 

1983/84 approved by I.M.F. j as follows : 

(i) DR 400 million 

Oi) SDR 200 million 

(iii) DR 400 million 

(iv DR 200 million 

On approval. 

fter 29th October 1983 . 

After 29th January 1984. 

After 29th April, 1984. 

Financial Performance by 
Government Companie . 

4395. SHRI R . PRABHU: Will the 
Minister of FINANCE be plea cd to state : 

(a) whether it is a fact that Government 
companies have improved the financial per-
formanc~ during 1982·83 compared to 
IY81·82· 

(b) the total anticipated profits before 
and after taxation of the public ector under· 
taking during 1981·82 and 1982·83; and 

(c) which are Government companies 
which have substantially increased their pro-
fits durin ]9 2.83 compared to 1981-82? . 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) An early assess-
ment of the overall performance of public 
enterprisss based on provisional financial 
data indicate improved performance pf the 
enterprises in 1982·83 over 1981-82, 

(b) The provisionally estimated pr06ts 
before tax and after tax for 1982-83 are Rs. 
1525.24 crores and Rs. 599.48 crores, respec-
tively, as compared to Rs. 1074.18 crores 
and Rs. 484.58 crores recorded in j 981.82. 

(c) A statement i enclosed. 




